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IN THE HIGH COfTRT OF ORISSA, CUTTACK

o.A. No.o7 of 2025 I E 7

Alaya SamantaraY Petitioner

-Versus-

State of Odisha and others Opp. Parties

COUNTER AFFIDAVIT ON BEHALF OF TTIE

RESPONDENT Nos.l to 4 & 7

I, Sri Gagan Bihari Malik, aged about 46 years' S/o- late

Ucchab Malik, working as Asst' Conservator of Forests'

Mangrove Forest Division (Wildlife)' Rajnagar'

At/Po-Rajnagar, Dist- Kendrapara, do hereby solemnly affirm

and state as follow:-

1. That, I am workiug as Asst' Conservator of Forests'

MangroveForestDivision(Wildlife),Rajnagarinthedistrictof

Kendrapara and have been authorized by the above referred

Respondents to swear this affidavit for and on behalf of

Respondent No- | to 4 &7.

2. That, I have gone through the original application as

wellasthedocumentsannexedtheretoandhaveunderstoodthe

contents and PurPort thereof'

3. That, the Petitioner has no cause of action to file the

aforesaid original application before this Hon'ble Court
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and the surme being otherwise misconceived, is liable to be

dismissed.

4. That, the original application as laid is not

maintainable and is liable to be dismissed.

5. That the applicant has filed the aforesaid original

application praying for a direction to hold and declare that

the Eco-Retreat Programme at Pentha Sea Beach,

Rajnagar, Kendrapara is illegal, for a direction to the State

respondents to restore the Eco-Retreat site to its pristine

condition, fix the accountability of Government Authorities

who have allowed the Eco retreat programme at Pentha Sea

Beach and for a direction to the Respondent No.l to file

prosecution and disciplinary action against the erring

officer.

6. That, the averments made by the petitioner inPara'2

of the original application are not correct. The Forest,

Environment and Climate Change Department has

accorded permission to host "Eco Retreat" at Pentha beach,

Bhitarkanika, Dist.-Kendrapara from I't December,2024 to

28'h February, 2025 vide Letter No.FE-OCZMA-CC-0002-

2024-l9339lFE&CC dated 08.10.2024 to the Department

of Tourism, Govt. of Odisha. Copy of Letter dated

08.10.2024 of Forest, Environment and Climate Change

Deoartment is filed herewith as ANNEXURE-A/4.
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7. That, with regard to the averments made in Para-3 of

the original application, it is submiued that the permission

Letter No.FE-OCZMA-CC-0002-2024-19339FE&CC

dated 08.10.2024 of the Forest, Environment and Climate

Change Department to the Department of Tourism, Govt.

of Odisha under Annexure-Al4 permits the Eco Retreat

event with strict adherence to certain terms & conditions

which includes:

"3. It shall be ensured by the Department of
tourism that flora or fauna of the area shall not
be disturbed by the tourist.

4. Provisions of plastic waste management
rules 2016 and amendments thereof must be

followed at the site.

5. Solid & Liquid waste/sewerage shall not be

discharged into the beach area, sea or other
water bodies.

6. The existing contour of the site shall not be

disturbed.

7. After completion of the events, the site shall
be cleaned in all respects.

8. The nearest sand dunes and ESA area shall
not be used for any activity during the event
period.

9. The tourist must be encouraged to
undertake plantation under ek ped maa ke
naam programme and environmental
awareness must be created among them by
taking up various activities."
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8. That, with regard to the averments made in

Paragraph-4 of the original application, it is humbly

submitted that in approved management plan of

Bhitarkanika National Park &, Bhitarkanika Wildlife

Sanctuary under chapter-6 (The management strategies) in

para-6.5.3, zonation of the National Park area has been

done and Pentha beach is part of the ecotourism zone.

Further in chapter-7 (tourism, interpretation &.

conservation education) Pentha beach is one of the tourist

important places inside Bhitarkanika National Park facing

Gahirmatha Marine Sanctuary. The beach is having coastal

casuarina plantation and tourist can also take pleasure of

nature trail in the casuarina forest. It is pertinent to mention

here that unauthorised entry and fishing is banned

throughout the year inside Gahirmatha Marine Wildlife

Sanctuary as per the provisions of Wildlife Protection Act,

1972. The copy of the Chapter-6 & Chapter-7 of- the

Management Plan of Bhitarakanika Wildlife Sanctuary and

National Park is filed herewith as ANNEXURE-B/4.

9. That, with regard to the averments made in

Paragraph-S of the original application, it is humbly

submitted that the Pentha Sea beach harbours sporadic

nesting activities of Olive Ridely Sea turtles. During the

turtle nesting season which is marked from l" November

every year to 3l$ May of the succeeding year, various

activities are carried out throughout the coastline including
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Pentha for the protection of turtles like establishment of a

temporary camp, engagement of turtle watchers in the

camp, establishment of temporary artificial hatchery. The

watchers are engaged for preventing predation of nests,

collection of eggs and keeping it safely in the artificial

hatcheries.

10. That, the averments made in Paragraph-6 of the

original application are not correct. The Member Secretary,

Odisha Coastal Zone Management Authority (OCZMA)

has accorded permission to host Eco Retreat Programme at

Pentha beach, Kendrapara vide Letter No.206|OCZMA

dated 20.10.2023 with some conditions stating that

"Temporary tourism are permissible activities as per the

CRZ Notification, 2019." The copy of the letter dated

20.10.2023 is filed herewith as ANNEXURE-C/4.

I 1. That, with regard to the averments made in

Paragraph-7 of the original application, it is humbly

submitted that under Annexure-B/4 in approved

management plan of Bhitarkanika National Park &

Bhitarkanika Wildlife Sanctuary under Chapter-7 (tourism,

interpretation & conservation education), carrying capacity

for tourists has been calculated.

12. That, with regard to rhe avetments made in

Paragraphs-9 & l0 of the petition, it is humbly

submitted that the letter as alleged by the petitioner has
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been received by the undersigned through the Chief

Conservator of Forests (Wildlife), O/o-Principal Chief

Conservator of Forests (Wildlife) & Chief Wildlife

Warden, Odisha to furnish clarification and a detailed

report to meet the queries raised by MoEF&CC, Govt. of

India vide Memo No.l447l dated 29.11.2024. On receipt

of the above memo, the details of point wise clarification

were furnished to the Chief Conservator of Forests

(Wildlife) vide Memo No.7699 dated 03.12.2024 of

Divisional Forest Officer, Mangrove Forest Division

(Wildlife) Rajnagar. The copy of the Clarification dated

3.12.2024 is filed herewith as ANNEXURE-D/4.

13. That in view of the submissions made hereinabove,

this deponent has no comments to offer with regard to the

averments made in Paragraphs-ll to 13 of the

application.

14. That this deponent has no comments to offer with

regard to the averments made in Paragraphs-l4 to 17 of the

original application.

15. That with regard to the averments made in

Paragraph-18(i) of the original application, it is humbly

submitted that the Management Plan for Bhitarkanika

Wildlife Sanctuary and National Park for the period 2020-

2L to 2029-30 approved vide Memo No.84l dated

28.01 .2021 of the Principal Chief Conservator of Forests
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(Wildlife) & Chief Wildlife Warden, Odisha is already in

place and the Protected Area is managed as per the

Chapters laid in the said Plan. Copy of the approval letter

28.1.2021is filed herewith as ANNEXURE-E/4.

16. That in view of the submissions made hereinabove,

this deponent has no comments to ofl'er with regard to the

averments made in Paragraph-18(ii) of the original

application.

17. That with regard to the averments made in

Paragraph-l8(iii) of the original application, it is submitted

that a Society in the name of "Bhitarkanika Eco-tourism

& Ecodevelopment Society' (BEES) has been

constituted & got registered on 14.08.2007 vide

Registration No.3l20ll5 of 2007-08 as per Society

Registration Act, 1860 to look after Eco Tourism activities

at Bhitarkanika. The amended Resolution, Memorandum,

Bye Laws and Rules is approved by the Government in

respect of Bhitarkanika Eco-tourism & Eco-development

Society (BEES). For ticket facilities, hospitality, boating

facilities and fooding facilities, local community members

are engaged and are paid remuneration even during the

closure period of park. The copy of the Registration

Certificate dated 14.8.2007 is filed herewith as

ANNEXURE-F/4 and the approved copy of the

Resolution, Memorandum, By Laws and Rules of
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Bhitarakanika Eco-tourism and Eco-development Society

(BEES), Rajnagar is filed herewith as ANNEXURE-G/4.

18. That with regard to the averments made in

Paragraph-19(llD of the original application, it is humbly

submitted that two nos. of training on capacity building

were organized by Indian Institute of Tourism & Travel

Management (IITTM), Bhubaneswar: 1. Alternative

Livelihood Programme for the Eco-Development

Committee (EDC) members, 2. Paryatan Navik

Certificate for the boatmen including drivers and staff.

Both the training programmes were conducted from

05.01 .2024 to 13.01 .2024 by eminent resource persons

from IITTM, Bhubaneswar. Further Eco-guides training is

also imparted every year in collaboration with GlZ.

Further, it is also to mention that fees structure for Entry,

Still Camera, Cine Camera, Wildlife Documentary Makers

are fixed as per Govt. of Odisha, Forest & Environment

Notifi cation No.FE-WL- WLF -0052-201 5 /2430 lF&E dated

08.02.20216. The fees collected is deposited in the

"Bhitarkanika Eco-tourism & Eco-development

Society" (BEES) account and utilised in different Eco-

tourism activities. For collection, hospitality and boating

etc., local community members are engaged and are paid

remuneration even during the closure period of park. The

copy of the Notification dated 8.2.2016 is filed herewith as

ANNEXURE-H/4.
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19. That, with regard to the averments made in

Paragraph-19(Iv) of the original application, it is humbly

submitted that the revenue realized from online booking of

accommodation and entry fees (only for night tourists) is

transferred from the online booking agency (Odisha Forest

Development Corporation) to the *Bhitarkanika Eco-

tourism & Eco-development Society" account with a

standard sharing mechanism approved by the Govt. of

Odisha, Forest & Environment Letter No.FE-WL-WLF-

0027-2016163241F&E dated 19.03.2018. Further the entry

fees collected from day tourists in offline mode is also

realized in the society account for utilization of ecotourism.

The copy of the Leffer dated 19.3.2018 is filed herewith as

ANNEXURE.U4.

20. That, with regard to the averments made in

Paragraph-19(Vl) of the original application, it is humbly

submitted that for visitor sensitization and recreation

various facilities exist inside the Eco-tourism destinations

at Bhitarkanika which includes Entry gates at Dangmal,

Bhitarkanika FB and Dobandhi, Selfie point at Dangmal,

Wooden sky walk at Dangmal, Camouflaged watch tower

in Bhitarkanika FB, Interpretation hall at Dangmal, Boat

library at Dangmal, Salt water crocodile rearing complex at

Dangmal, Mangrove Meta nursery at Dangmal, Nature trail

in Bhitarkanika FB, Kanika Cafe at Dangmal / Gupti Cafe

at Gupti, E-Rickshaw facility for senior citizens available
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at Dangmal, proper signages explaining floral & faunal

diversity of the Park have been installed along all the

nature trails and entry gates for the information of the

visitors. The Photographs of some Eco-tourism facilities

are filed herewith ANNEXURE-J/4.

21. That, with regard to the averments made in

Paragraph-19(Vll) of the original application, it is humbly

submitted that the "Bhitarkanika Eco-tourism & Eco-

development Society" consists of two Authorities under

the chairmanship of the Regional Chief Conservator of

Forests, Bhubaneswar Circle: l. The General Body which

shall be the supreme authority in all matters of control and

administration of the society consisting of Member

Secretary, Joint Member Secretary, Ex-officio members

from different departments, non-official members which

involve the local community and 2. The Governing Body

which shall be executive wing of the society and shall be

responsible for management of its affairs consisting of

Member Secretary, Joint Member Secretary, Two Official

members to be nominated by the Chief Wildlife Warden,

Oriss4 Two non-official members to be selected by the

General Body from among its non-official members.

22. That, the averments which have not been specifically

denied are hereby denied.
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23. That in view of the aforesaid facts and circumstances,

the original application being devoid of any merit is liable to

be dismissed.

24. That the facts stated above are true to the best of my

knowledge and belief,

Identified by

a

fr-6e^ c{"\-,G f.L4lr."q ---
ABttf*o"N### Foreetr

Mangrove Foreet Division (WL)
Rainagar

YERIFICATION

,',!.i

Late

I, Sri Gagan Bihari Malik, aged about 46 years, S/o

Uchhab Malik at present working as Assistant

Conservator of Forests, Mangrove Forest Division (Wildlife),

Rajnagar, At/Po-RajD8gff, Dist-Kendrapara, being the

Respondent No.4 do hereby veri$ for self and on behalf of

Respondent Nos. I to 3 and state that the facts stated above

are tme to the best of my knowledge and belief.

Kolkata
Date:06.05.2025
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Government of odisha , ::"'" 57 4c
Forest, Environmentand climate change Department 

""'O1' lo 'z!

czMA-cc-0002-2024 33 ot. 08,1A'Zv

Sri Bijaya Kishor Bhujabala, OSS
Under Secretary to Government

The Director, Tourism
Department of Tourism,
Govemment of Odisha

4ruNfl uwf-",*k, 
r,a at? :

(\'1i'. L), ft ,t\,.J N i.C'A U

Permission to host "Eco-Retreat' at pentha beach, Bhitarakanika,
Kendraparafrom1stDecember, 2oz4 ro 2gsFebruary ,2ozs (g0 days tentativery).

o

lol*t

Sub:

FE-OCZMA-CC-0002_20 24 tO1 t2024

Dist.-

tN

Sir,

ln inviting a reference to Letter No. 7349/TSM Dt. 26.og.zoz4on the subject cited above,I am directed to inform that, the proposal for hosting of "Eco-Retreat" eveii ri-p"ntn, beach,
Bhitarakanika, Kendrapara is permitted under permissibte activity as per the cRZ Notification,
2019with strict adherence to the following terms & conditions:

1' All tented accommodation required for the events shall be purely on temporary and noRCC Construction shall be undertaken in the area.2. The existing ecorogy of the site shail not be disturbed.3' lt shall be ensured by the Department of rourism that frora or fauna of the area shallnot be disturbed by the tourist.
4' Provisions of Plastic waste Management Rules, 2016 and amendments thereof mustbe followed at the site.
5' solid & liquid waste/sewerage shall not be discharged into the beach area, sea or otherwater bodies.
6. The existing contour of the site shail not be disturbed.7. After compretion of the events the site shail be creaned in arr respects.B The nearest sand dunes and ESA area shall not be used for any activity during theevent period.
9' The tourists must be encouraged to undertake plantation under ,,Ek ped Maa KeNaam" programme and environmental awareness must be created among them bytaking up various activities.

Yours faithfuil y,

Under Secretary to

fr*6^^
Ass'

Mang,.., ' '
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,r i!VL)
1r..r1 r...grlf

97



i +n

\/
Memo No. 0 Dr. og'10'24

copy forwarded to the DFO, Rajnagar, Kendrapara for information

are iequested to see that conditions imposed above are not violated
and necessary action, TheY

\

Under ment

Memo Dt, 09. I O,4.
Copy fonruarded to the Colleclor & DM, Kendrapara for information and necessary

action. .'d:q
Under Secretary to

Memo no. I I3U A IFE&cc Dt' 0 8 '10' U
copviorwaroE to the pccF (wildtife) & cww, odisha, Prakruti Bhawan, 

lhubaneswar
for information and necessary action' \\ "'

$dJ'.{r\
Under Secrelary to GleHment

.1.*

'ffiffi

.Q6^.5z^l O,.Xr''r. v\|td4
A Jst.Conservator of Forcrtr

Mangrove Forest Division (WL)
Rainagar

F E -O CZMA- C C -0002-2024 n I n024
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Management Plan

tsHITI\RKANIKA
WILroLITH SANCTUARY

ANM
NATIONAL PARK

(For the Period: 2020-21 to 2029-30'l

$. d.;

{

i
,4

" ,,.

+{ {
'1

J

s

ll '., , ,,"i ;.iir,;l. ,: il.;;qr. ,,11.:, :

il,lll';rri;,,...111t11;1r1;rr[;1 itll-11::

;'i i

.o6-*tr-*. o"n".,J /,Aq*-
Arrt.Conservator of Foregte

Mangrove Forest Divislon (WL)
Rajnagar

99



a

, -ls-
CHAPTER 6

TH E MANAGEM ENT STRATEGI ES

6.1 Management Philosophy

The management strategy prescribed in this management plan is based on the philosophy

outlined in this section.

6.1.1 Participative Decision Making

Wetlands are dynamic areas, open to influence from natural and human factors. ln order

to maintain their biological diversity and productivity and their ecological characteristics,

and to permit the wise use of wetland resources by people, an overall agreement is

essential between the various managers, owners, occupiers and other stakeholders. The

stakeholders' and SWOT analysis for the Bhitarkanika sanctuary has been described in

Chapter 5. ln order to make the management planning more inclusive, suggestions offered

by various stakeholders in different forums, meetings and awareness camps have been

taken into consideration while preparing this plan. Every possible effort is being made to

ensure that the concerns of the stakeholders are fully respected while drawing up the
prescriptions.

6.1,.2 Degree of lntervention

ln general, a policy of minimal intervention in natural biological processes has been

followed in this management plan considering the fragility of the wetland systems. The

floral and faunal assemblage of the sanctuary and its surroundings has evolved over time
by adaptation to a set of natural conditions. All life forms are dependent on each other in
a complex web of life. The chain of interdependence is too complex to be understood in
totality. Tampering with this natural ecosystem with limited understanding may create a

chain of events that we may not understand and which can have long-term undesirable

effects. Management prescriptions are therefore mostly directed towards reducing human

influences that may create undesirable impacts on the flora and fauna and making off-site

efforts to develop the surrounding area as a major center for tourism. ln situations where

cause and effect relationship are well understood, it may be justifiable to carry out
interventions that help mitigate altered natural features of the ecosystem or for achieving

specific management objectives. This implies a good understanding of the ecology of the
wetland at the habitat as well as species level apart from an understanding of forestry,
hydrology and other disciplines.

6.1.3 Compliance with Local, National and lnternational Policies

It is essential that the management plan recognizes and is compliant with a wide range of
policies, strategies and legislations. Acts/Rules and regulations associated with
management of forests, wildlife and environment have undergone numerous
amendments. ln recent times, a number of responses have emerged at international level

ft-*6'-^ rdD^t-d d\Ad<s
Aest.Conservator of Forests

Mangrove Forest Division (WL)
Rajnagar
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Reserve Forests, Protected Forests and Proposed Reserve Forests of the sanctuary were

declared as Bhitarkanika National Park. But 410 villages remained within limits of the

Sanctuary with intensive agriculture/shrimp culture practices, development of small

townships and other economic activities not commensurate with the objectives of the

sanctuary. So, a Fresh Proposal for Rationalization of Boundary which would sanction legal

status of the Sanctuary more effectively and minimize agitation of local community and

ensure their cooperation towards conservation had been proposed as per

recommendation of the Collector, Kendrapada. The proposal is summarised as below.

Table 6.1: Summary of Rationalization of Sanctuary Boundary

On getting approval of the Competent Authority, State Government in Forest and

Environment Department vide Notification No. 2289 Dated OL.O2.2O20 notified the

Bhitarkanika Sanctuary u/s 26 A of the Wildlife (Protection) Acl, L972 as per proposal of

rationalization of Sanctuary boundary. As per the new notification, 36 uninhabited villages

(33 in Rajnagar and 3 in Rajkanika Tahasils) are to be acquired on payment to Revenue

Department as per valuation to be made by the Collector. Further, 322 habited villages will

remain inside the sanctuary limits as ringed out villages. Relocation of all 322 villages

outside the PA would be a tremendous task requiring huge amount of money, alternate

land and other logistics. However, in future, voluntary relocation of few villages with close

proximity with the PA can be attempted.

6.2.3 lnternal Boundary

The limits of the National Park are taken as the internal boundary of the Protected Area. lt

contains within itself mangrove forests, rivers, creeks, part of estuary and sea face. This

may be termed as Core of the Protected Area. Amongst the mangrove communities, at

least 24 associations have been identified. Besides, the rich wildlife of mangroves as

described under Chapter-ll are represented in this area. The core area is surrounded by

vlllages. About 100 villages close to the National Park boundary are dependent on the

National Park for part of their subsistence. The National Park boundary, except for the
open estuary and some other areas, has been provided with masonry pillars. lt will be

-%--r.^\ rr"J,.^/+i nlofury
Aest.Conservator of Forests

Mangrove Forr:st Division (WL)
Rajnagar

Category Details Number of Vi!lages

(i) Villages to be excluded from Sanctuary Limits within

Rajnagar Tahasil of Kendrapada District (5445
Hectares)

52

( ii) Villages (Where no households are found at present)

to be acquired and retained in Sanctuary

36 (Rajnagar Tahasil-

33 + Rajkanika

Tahasil-03)

(iii) Villages to be retained inside Sanctuary as ringed

out villages

(Rajnagar

+

Tahasil-

322
Tahasil224
Rajkanika
e8)

(iv) Forest Areas to be added in lieu of villages proposed

for exclusion in Category-(i) above (5545 Hectares)
08 Forest Blocks

101



qlor{

Sfeq tt'-'-^.i 4Ag^

- Acct.Conservator of Forcetr
Mangrove Foreet Division Wfl

Rainagar

C)
(D

I

c
(U

o-
Pc
q)

E
o)
bI)
o
C
$

=Eo
(s

b0
q)

E
n(o
0)

b0iI

J - t+

(

u..i

€u

oF
L6rE>

J!
Eg.:cgo
to9

.o

'EfiBEEs$u,u'i
IIN I 3l ifi r lI

o,.E
q,

d
o
IJr
E

o{fi 5 , 5

#EEPEiHiEFI,,.]l ffi-, II

\r*r

o63
IEv
.C
o05

(U
L

o
!.J
bl)
.E
!6
-5

J

:D

!
T:

a

L

I

E

o

z{n
q

o

{

L,
0

I

C(!
E
c
U
E
(U

b0
Gc
fiI
E
!
U
fg

bD
o
tr

102



'
ts-

CHAPTER 7

TOU RISM, I NTER PRETATI ON AN D CO NSERVATION EDUCATI ON

7.1. Background

Ecotourism includes nature-based forms of tourism in which the main attraction for the

tourists is the observation and appreciation of nature as well as the traditional cultures
prevailing in natural areas. Ecotourism has been broadly defined as tourism which is
ecologically sustainable. According to the World Tourism Organization (WTO), "Tourism that
involves travelling to relatively undisturbed natural areas or Protected Areas with the prime

object of studying, admiring and enjoying the scenery and its wild plants and animals as well

as any existing cultural aspects (both of the past or the present) found in these areas" is
defined as Ecotourism."

The key elements of eco-tourism include the following aspects.

A natural environment as the prime attraction.
An optimum number of environment-friendly visitors.

Activities which do not involve any serious impact on the ecosystem.

Above all, the positive engagement of local community in maintaining the

ecological balance.

Ecotourism can take many forms ranging from watching animals, birds and trees in a forest

to diving in the sea to see corals and marine life, and engaging in trekking, boating or rafting

in beautiful natural landscapes. Of late, the concept of ecotourism has gained momentum

and importance. Geographical diversity has resulted in a variety of ecosystems which have

now become the core resource for ecotourism in lndia.

Mangrove ecosystems are very specialized forest ecosystems of tropical and sub-tropical

regions bordering sea coasts and estuaries. The deltaic region of Bhitarkanika formed by the

alluvial deposits of river Brahmani, Baitarani and Dhamra, harbours the specialized mangrove

vegetation and its ecosystem is of immense importance. Bhitarkanika is popularly known as

the land of the mangroves and reptiles. Situated away from the din and bustle of the city life,

it is the cynosure of ecotourists. The lush green mangroves, meandering rivers and creeks,

menacing estuarine crocodiles, docile spotted deer, kaleidoscope of avian fauna, salubrious

sandy beaches and above all the serene sylvan and tranquil surroundings interspersed with

the chirping of birds have become an important tourist attraction.

The scope of responsible ecotourism in Bhitarkanika is immense and it has to be harnessed

to attract a greater number of ecotourists. Here are some of the places of tourist importance

inside Bhitarkanika:

o

o

o

o
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Dangmal: Situated in the heart of the National Park, it is the cynosure of
Bhitarkanika having highest animal concentration. Herds of spotted deer and huge

crocodiles along the mud flats abound here.

Bhitarkanika Forest Block: Located on the opposite side of Dangmal across the
river, Bhitarkanika meadows spreads over 50 ha. Herds of deer, wild boar and flocks
of resident and migratory birds can be seen from the Watch Tower.
Ekakula: The most secluded part and situated north of the National Park, Ekakula
faces the sea on one side and Maipura river on the other. Besides, mangrove
forests, the tranquil beach is an added attraction.
Habalikhati: A site once famous for Olive Ridley Sea Turtle Research Centre,
Habalikhati is situated on the sea beach. lt is approachable from Baunsagarh River

through a winding Nature Trail.

Kalibhanja Diha: Largest island of Bhitarkanika, Kalibhanja Diha is 8 km long and
about 1 km wide located on north of the National Park in Dhamra river. Contains
highest biodiversity of mangrove vegetation.

Pentha Beach: part of Bhitarkanika National Park facing Gahirmatha Marine
Sanctuary, the beach is having coastal Casuarina plantation and tourists can also
take pleasure of nature trail in the Casuarina forest.

Special attractions of Bhitarka nika

Basking crocodiles on the mud flats, spotted deer and monitor lizards.
Salt water Crocodile Rearing Centre at Dangmal.
Nesting Birds at Bagagahan/ Mathadia.
Eight species of Kingfishers.

Pristine mangroves with Pneumatophores and stilt roots.
Blooming Pani Amba. (Cerbera manghas)
Wading birds on the creek bank.
Magnificent mud skippers.
Meandering rivers and creeks.
Virgin tranquilsandy beach at Ekakula, Habalikhati and Pentha.
Nature trail at Dangmal, Bhitarkanika and Habalikhati.
Historic shooting tower, ancient Shiva temple and lotus pond at Bhitarkanika.

7 .t.L. Ecofriendly Relationship

Control of non-biodegradable waste, especially single-use plastics and such products used
and carried by visitors is essential. Properly implementing the ban on such items will help the
P.A. in the long run.

Employment of tour guides properly trained in the subject matters of wildlife, ecology,
environment and other aspects of the forest will help visitors to understand the unique

Asst.Conservator of Forests
Mangrove I,,r'r"'i ili'.'isi.'n (WL)

Ilalnagar
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ODISHA COASTAT ZONE MANAGEMEI{T AUTHORIW
Forest, Environment and Climate Change Department, Government of Odisha
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Letter No. 206 /OCZMA
F.No -OCZMAa9DO|g

Dt.2ol-!21 2023

From

4r
Dr. K. Murugesan, IFS
Member Secretary

To
Additional Secretary to Government,
Tourism Depaftment,
Government of Odisha

Sub: Permission to host'Eco-Retreat" at
(i) Ramachandi beach, Konark, Dist,-Puri(1'r Dec., 2023to 30h March, ZOZ4)
(ii) Sonapur beach, Dist.-Ganjam(1Eth Nov., 2023 to 1Sth March, 2OZ4)
(iii) Pentha beach, Bhitarkanika, Dist.-Kendrapada (15s Nov., 2023to 1Sth March, 2024)

\4,(

Sir,

It is ascertained from your letter dated 18h October,2023 on the above cited subject that
you are going to host "Eco-Retreat" at Ramachandi beach, Sonapur beach and Pentha beach.

Temporary tourism are permissible activities as per the CRZ Notification ,2019.

ln view of the above, Tourism Department is permitted to conduct Eco-Retreat at the
above mentioned beaches with specific timeline and with the following conditions;

1. Only tended accommodation shall be permissible.
2. RCC construction shall not be undertaken in the area.
3. scientific disposal of solid waste and grey water shall be ensured.
4. The existing ecology of the site shall not be disturbed.
5. lt shall be ensured by the Tourism Department that tourists shall not disturb any flora

and fauna of the area.
6, Solid and liquid waste / sewerage shall not be discharged into the creek,and sea.
7. The existing contour of the site shall not be disturbed.
8. After completion of the event, the site shall be cleaned in all respects.

Therefore, Tourism Department may kindly submit an undertaking on the above issues
before initiating any activity.

Yours fa llv,

h-
M ARY

Memo No. 20 7 Dt4l-!-Zl_zox_
copy forwarded to the DFo, Puri / DFo, Ganjam / DFo, Rajnagar, Kendrapara for

information and necessary action. They are requested to see that conditions imposed
not violated.

are

\/fu- MEM TARY

46 Floor, XHARAVET BHAVAN, Bhubaneswar- 75!OA\ Odlsha, lndia
Emall -

Asst.C

We$itr - www.sczmaod lsha.org

P,T.O
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OFFICE OF THE
DIVISIONAL FOREST OFFICER, MANGROVE TORXSi DIVISION (WL), RAJNAGAR

AT/P.o : Raj naga r, Dist : Kend r ap^ra-Z s4225, phone : 0 67 zg -242460,
con tror Room : 0 67 29 -2 42463, E-m air rD : dfo. raj naganvr(@)otr isha. gov. in

MemoNo. 76 qq /o4F_4ts/2024
Dated, Rajnagor, the |j,,tbecember, 2024

To

The Chief Conservator of Forests (WL_I),
o/o-the Principar chief co,servator of Forests (wirdrife) &
Chief Wildlife Warclen, Odisha, Bhubaneswar

Sub: Request for clarification and details on the Eco-rctreat programme at pentha
Beach within Bhitarl<anika Wildlife Sanctuary.

Rcfr YourofficeMernoNo. 14471l9F-ET)-49/2023 ctated.2g.|.2024.
In inviting a reference to the above cited Memo on the captioned subject, as desir.ed

tire details of clarifications sought by Governnrent of India, MoEF & cc, , IRo, chandrasekharpur,
Bhubaneswar is furnished as under:_

0l' In approved Management Plan of Bhitarkanika National park & Bhitarkanika wildlife Sanctuary
under chapter-6 in Para-6'5'3 the Managernent strate gy, zonation of the Natio,al park area has
been done and pentlra beach is part of the Ecotourism Zone. Ancl also in Chapter-7 (Tourism,
Interpretation and conservatiott Eclucation) Pentha beach is one of the important ecotourisrn place
inside Bhitarkanika Natio,al Park' The beach is having coastar casuarina prantation and tourist canalsotakepIeasureofNaturetrailirrtIleCasuarinaforest(@]-&lDaccordingly.

02' No docunrents available in this office regardi'g clearance fi.om National Board for wildlife(NB*L) for rnass tourism & Luxury Te,ting programme in pentha beach.
03' No documents available in this office regarding carryi,g capaoity study to detennine the

Envirotrmental sustainability of this prograrnme in Marire Wildljfe sanctrary as mandated by
Ecotourism guidelines 2022by MoEF & CC.

04' The Forest' Environntent and clilnate change Departme,t has accor.decr pennissiou to host..Eco-
Retreat" at Pentha beaclt, Bhitarl<anil<a, Dist- Kendrapara fi-orn 0r.r Decemb er, 2024 to 2grr,Februaty' 2025 (9}da-vs tentatively) r'ide Letter No. FE-oczMA-cc-0002-2 024-tg33glFE& ccdated' 08'10'2024 to the Departmettt of Tourisrn, Govt. of odisha. Detairs of crearance ardperrnission accorded and nanre of issuing Authorities are enclosed herewith in a separate sheet asAnnexure-III.

rlc
Aset.Conservator of Forurtr

Mangrove Forest Division (WL)
Rajnagar

AnrxlrME -E/\
!
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t Pentha beach is a part of Bhitarkanika National Park and sporadic nesting ground
turtles' Detail information on sporadic nesting of olive Ridley Sea turtles last five year
in a separate sheet as A4nexure-fV.

This is for favour of your kind information and necessary action.

for Olive Ridley Sea

is enclosed herewith

Enclosed: As Above.

Divtsro Officer

MemoNo. 17 UT

Mangrove Forest Division (Wildlife)
aRajnagar

copy submitted to the Regional
lDated.03.l2.2024
Chief Conservator of Forests, Bhubaneswar Circle,Bhubaneswar for favour of your kind inforrnation and necessary action with reference to Memodated. 29.11.2024 of the Chief Conservator of Forests (WL-II.), O/o+he princi

No. 14472

Forests (Wildlife) & Chief Wildlife Warden, Od isha, Bhubaneswar in his
pal Chief Conservator of

Divi slona Officer
Mangrove Forests Division (Wildlife)

e-Rajnagar
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CHAPTER 6
THE MANAGEM ENT STRATEGIES

6. 1 Management philosophy

The management strategy prescribed in this management plan is based on the philosophy
outlined in this section.

6.1.1 participative Decision Making

wetlands are dynamic areas, open to influence from natural and human factors. ln orderto maintain their biologicat diversity and productivity and their ecological characteristics,
and to permit the wise use of wetland resources by people, an overall agreement isessential between the various managers, owners, occupiers and other stakeholders. Thestakeholders' and swor analysis for the Bhitarkanika sanctuary has been described inchapter 5' ln order to make the management planning more inclusive, suggestions offeredby various stakeholders in different forums, meetings and awaren... .urps have beentaken into consideration while preparing this plan. rvery possible effort is heing made toensure that the concerns of the stakeholders are fully respected while drawing up theprescriptions.

6.1,.2 Degree of tntervention

ln general, a policy of minimal intervention in natural biological processes has beenfollowed in this management plan considering the fragility of the weland systems. Thefloral and faunal assemblage of the sanctuary and its surroundings has evolved over timeby adaptation to a set of natural conditions. All life forms are dependent on each other ina complex web of life' The chain of interdependence is too complex to be understood intotality' Tampering with this natural ecosystem with limited understanding may create achain of events that we may not understand and which can have long-term undesirableeffects' Management prescriptions are therefore mosfly directed towards reducing humaninfluences that may create undesirable impacts on the flora and fauna and making off-siteefforts to develop the surrounding area as a major center for tourism. ln situations wherecause and effect relationship are well understood, it may be justifiable to carry outinterventions that help mitigate altered natural features of the ecosystem or for achievingspecific management objectives. This implies a good understanding of the ecology of thewetland at the habitat as well as species level apart from an understanding of forestry,hydrology and other disciplines.

6.1.3 compriance with Locar, Nationarand tnternationar poricies

It is essentialthat the management plan recognizes and is compliant with a wide ra nge ofpolicies, strategies and legislations. Acts/Rules and regulations associated withmanagement of forests, wildlife a nd environment have undergone numerousamendments. ln recent times, a numb er sponses have emerged at international level

Ciii.ef Asst.Conserva Foreatg
,, 1..:iOtr i'IL) Mangrove Forest Division (WL)

Rajnagar
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CHAPTER 7
TOURISM, I NTERPR ETATI ON AN D CO NS ERVATIO N EDUCATION

7.1. Background

Ecotourism includes nature-based forms of tourism in which the main attraction for the
tourists is the obseruation and appreciation of nature as well as the traditional cultures
prevailing in natural areas. Ecotourism has been broadly defined as tourism which is
ecologically sustainable. According to the World Tourism Organization (WTO), 'Tourism that
involves travelling to relatively undisturbed natural areas or protected Areas with the prime
object of studying, admiring and enjoyin$ the scenery and its wild plants and animals as well
as any existing cultural aspects (both of the past or the present) found in these areas,, is
defined as Ecotourism. "

The key elements of eco-tourism incrude the following aspects.

o A natural environment as the prime attraction.
o An optimum number of environment-friendry visitors.
o Activities which do not involve any serious impact on the ecosystem.o Above all, the positive engagement of local community in maintaining the

ecological balance.

Ecotourism can take many forms ranging from watching animals, birds and trees in a forest
to diving in the sea to see corals and marine life, and engaging in trekking, boating or rafting
in beautiful natural landscapes. of late, the concept of ecotourism has gained momentum
and importance. Geographical diversity has resulted in a variety of ecosystems which have
now become the core resource for ecotourism in lndia.

Mangrove ecosystems are very specialized forest ecosystems of tropical and sub-tropical
relgions bordering sea coasts and estuaries. The deltaic region of Bhitarkanika formed by the
alluvial deposits of river Brahmani, Baitarani and Dhamra, harbours the specialized mangrove
vegetation and its ecosystem is of immense importance. Bhitarkanika is popularly known as
the land of the mangroves and reptiles. Situated away from the din and bustle of the city life,
it is the cynosure of ecotourists. The lush green mangroves, meandering rivers and creeks,
menacing estuarine crocodiles, docile spotted deer, kaleidoscope of avian fauna, salubrious
sandy beaches and above all the serene sylvan and tranquil surroundings interspersed with
the chirping of birds have become an important tourist attraction.

The scope of responsible ecotourism in Bhitarkanika is immense and it has to be harnessed
to attract a greater number of ecotourists. Here are some of the places of tourist importance
inside Bhitarkanika:

L37

vist<:nal rc';'l Officer
tli

re:t Diittston (WL)Asst.Conservator of Forests
angr(lve [:orest Division (WL)

I ll:' i,!lrove Fo'' gBa lnag;ar M
Rajnagar
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Asst.Conservator of Forests

Mangror r' i.r''i'r" ' ' :"n (WL)
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over 50 ha. Herdsor deer, wird ooar and ,ockso Ekakura: rhe most secruded ;;;;..::!T#Iff #il,JJffi; r;; ;akura
faces the sea or. [FnffiTffiliil!,*:',rffffi :t:,.T:::]l*:Habalikhati is situated on the.uuiul.n. tt is approa.-n'.i," from Baunsagarh Rivero ffittffJrT,l;g 

Nature rrair'

abo ut r r,, * ou ;:::::':f :H i?,Tl-il,Ji; jHf 
fl t?ff ;ry *ffi :6 l,gl:" biodiversity of mangrovu ,uJu,.tion.

e*. ;[**[flfiF.Il*il****ii,rffi',ffiffiil'.rT:;
. . :.':rvr,*i ; F - f;ificrir
,,, :,ji{ .;.,,.I:ja i'5i{#b[irns or Bhita rka n ika

o Basking crocodileso sa rt *,Iu, .,r.. oil"l"t|,,l # ff i,,li;i',ij,,"Jriler 
a n d m on ito r r iza rds.o Nesting Birds at BasaEak r^'r-^r'^.,"^ ],t '" :;;;il#;#^"ffi::yMathadia

: ;f,ffiX;::il'ff.-y pneumatophores 
and stirt roots.

o wading ;,0" o" i,I'. :?::::::[anghas)o Magnificent mud skippers.o Meandering rivers and creeks.

: Iirgin 
tranquir sandv o:u:n at Ekakura, Habarikhati and pentha.

.,:H:5:ff,'Jr'il:r;:,:xiil* *J:fl-[#;*a, 
Bh,arkan kaT .L.1,. Eco_friendly RelaUonship

Control of non-biodegradable 
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Government orodisha Xl;; 97 40
Forest, Envirorrment and Climate Change Department - O 1, lo ' Zl

W^No-FE
From ot. 08,t0.21

Sri Bijaya Kishor Bhujabala, OSS
Under Secretary to Government

The Director, Tourism
Department of Tourism,
Govemment rrf Odisha

Permission to host 'Eco-Retreat,, 
-at pentha beach, Bhitarakanika, Dist.Kendraparafrom l stDecember, 

2024 to ze*ilorr"'rv,' ioritno" oays tentativery),

Under Secretary

F E -OCZMA-C C _ooo2_2024 
lO 1 /2024 Asst.C onservator

ln inviting a reference to Letter No. 7349/TsM Dt. 26.092 Lz4onthe subject cited above,I am djrected to inform that' the proposal for hosting or g.i-n"treat', eveniri'i"ntn. beach,
ill?fil":iXllff#..'trfliJ:flT;llfflJtl*,o;Tioo,"=."J''nv as per ,n, cnz Norirication,

1' All tented accommodation requi.ed for the events shail be purery on temporary and noRCC Construction shall be undertaken in tre area.
1 The existing ecotogy of the site sfratt not be disturbed.3 

ffil'ff;Hil fl"t[:rff'*'un' or rourismliat nora or rauna or the area sha,4' 
;:of,iltr Til:r$"iaste 

Manasement Rures, 2016 ancl arnendments thereof must5' 
;:l,j,.tj'J,:l 

waste/sewerase shall not be discharsed into the beach area, sea or other6' The existing contour of the site sha, not be disturbed.7 ' After compretion of the eventsln. site sha, be J"r*o in arr respects.B 
J[""ffiil:T.sand 

dunes ano ein area shar 
".iulused for any activity durins theI The tourists r

ffru;T$;T:11""::,?Jffi:# ffl*:ff:,il: :H1.*ffi ilffi [;

Yours faithfuily,

,,M)

toW
o

Sub

Sir,

Mangro ve Forest Di
Rajnagar

of Forests
vision (WL)
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v
Memo r.ro. t13Y 0 rE&cc u. o g , I O.U V
Copy forwarded to the DFo, Rajnagar, Kendrapara for information and necessary action. They
are requested to see that conditions imposed above are not violated.

Under S
Memo No &CC Dt. 09, I 0,4

Copy forwarded to the Collector & DM, Kendrapara for information and necessary
action

,km**
Memoruo. l93UL IFE&cc

Under Secretary

Copy forwarded to the pCCF (Witdtife) & CWW, Od
Dr. O8 , l0 ,LY
isha, Prakruti Bhawan, 

]hubaneswar

\A.sr
Under Secretary to Golerhment

for information and necessary action

\s

$ffi
F E -OCZMA-CC -0002-2024tO 1 t 2024

M*Tl;:,:iT:.:,i,?,1:,:lili,#.,
Rajnagar \ _,
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S.TA,TE WILDLIFE H EADQUARTERS.oFFrcF oF THE pRrNCrpAL ccF (wrlDlrrrl a c'rer *TLDLTFE *ARDEN, oDrsHAPRAKRUTI BI-iAWAN, pr-oT NO: i+sg, inHEro: NA6ap. glruo*ur*oR_ 
75 1 007.Website: rywiyrUildlIgAdiqha,gov.in, Emai|:,r,Lfe@grnaj],Eo*rn

Memo ,vr. fit
Bhubaneswar, Satecl thc

-3t -
;-

e 'i:i.

To

Thc Divisional Forest Officer,
Mangrove Forest Division (WL),
Rajnagar,

5ub: Revising Management ptan of_Bhitarkanika witdrife sanctu ary for
&".i1fi1i;";T 

2020-2'l to loie;;:;;ff#;,. ro,,u,t Division

/3WL-l31l20Zt

?,f; snnuury, zo2l

;lt U

'r'he draft Management pran of Bhitarkanika wirdrir.e sanctuary for thcpr:rrod from 2O2O 2 t Lo 2O2g 3A in Manqrove Forest Division (WL), Rajnagarsubmi[ted vidc your memo citer, above is approved. you may go ahead with thcprrntinr; and 10 copies oi thc printed Management pran comprete in arr respcct
alonq with appenrJices, map$, r:tc. in GIS format aronq with sclft copy may bcsutrmittr:cj to fhis officc at the carliest.

Principal (Wildlife) &
Chief Vt/itdlifc Warden, Odisha

rvremo No. / tl;:, /Darc- ? fl lt !

(bpy [ol.varde:cj to tire Rcgicnal
for infr:rmat.ion ancj necessary
c6.01,2021 .

Chief Conseruator of Forcsts, Bubaneswar Circlc
action with refcrcnce to merno No.86 datcd

Principal &
Chief Wi ldlife Warden, Odisha

Asst.Conservator of F

Mangrove l:6rrcq r' liivisi
oregtg
orr (WL)

lia;rtagar

!r ":i

116



3a ANNflUABE
a

tr
if

{..'/'

g) a

o

4
1a

,n r$

fftrtittcnte 0t Begtstr*ttsn 0t $octetbf

AC:r, xxr oF 1860
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f Forests
ision (WL)

Addl. District Magistratue and

Addl. Registrar of Societies
KendraPara

EI
tr

Asst.Conservator 
o

Mungtout Forest Div
- Ralnagar
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GOVERNMENT OF ODISI{A
FOREST AND ENVIRONMENT DEPARTMENT

*****
No.8F(S)_18/2012. I s6 [ __iraE.. dated. Q !_, _ (-

3t ANN'flu tlg4fr
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Frogr

Shri Dehiclurta Bisrval II;S.
Additional Secret.ary to ( iovemment.

Tcl

, 'l'hg- 
-Divisional Foresr Ol1lcu.rt--'fran-qrove Forest Dii,ision ( Wi ld I if'e)

Ra.inagar

Strlr: Approval of Bhitarkanika Eco-tourism and Eco-developnrent Society,
(Btrtjs)-ttcgistrarion No.3 I 20,,1 5 of 2007_0g

Sir.

With refbrcnce to 1'our letter No.i01 dt.22.01.2013 and irr continuation of
this Departnrent MemoNo.5652 dt.31.03.2012 cln the sub.iecr inclicatccl abo'e. I

anl dircctcd to send hcre u'ith th,.' apltror ecl c()pv of the llesolurtion.

Memorandutn. Bve-laus and Rules of ''Bhitarkanika Eco-tourisnr and Ec,-
devc'loprnent Societv (BEES). Ra.inagar" dr.rl1 arrestccl br, thc unclersignecl lbr
necessarv action at your end.

Yours Iaithl'urllr..

,t
I

Additional Secretarv to Cirlr ernnrcnt

Mcnto No. __ _ _ iF&E. dt

Copi u'itlt copt' of enclosures ltrnvarclecl to the Principal Chief Llonservaror of
Forc'sts. Wildlilc ancl Clhief Wildlife Wardeir, Odisha I'rrr irrtormarion anc'l necessan

actioll in continual.ion <tl'this Departnrcnt lettr:r No,565 I i Ir&F, clt.3 I .0j.2012.

Additional Secretar\, to Government

Aest.Conservator of

Mangrove lrorest Divi
I(ainagar

Forests
sion (WL)
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) RESOLUTION
It is resolved on this day 15.07.2OO7 to form a 'Bhitarkanika Eco-

tourism and Eco-development Societ/ (BEES) in the district of Kendrapara with
the following objectives.

a) To strive to preserve the biodiversity and ecoiogical integrity of Bhitarkanika
in particular and other areas of Mangrove Forest Division (WL) Rajnagar, in
general on long term basis.

b) Complementing, suppiementing, strengthening or otherwise expanding the
activities of Forest Department, Govt. of Odisha in promotion of Eco-tourism
and Eco-deveiopment in Mangrove Forest Division (Wildlife), Rajnagar.

c) To chalk out and support concrete plans and programme for providing
facilities and services of high standard for Eco-tourists visiting Bhitarkanika
& other areas of Manlrove Forest Division (\Mildlife), Rajnagar.

d) To collaborate with experts and strategic partner(s) in furtherance of the

objectives of the Society.

e) To co-ordinate and liaise with National/International bodies and funding
agencies and receive contribution for eco-tourism projects centered in
Mangrove Forest Division (W.L), Rajnagar.

0 To receive financial assistance from Iinancing institutions to meet short term
gaps in business expenditure for fulfilling the objectives of the Society.

P.T.O

Asst.Conservator of Foreets

Mangrove Irrrrcst Division (WL)
Iiajnagar

,!l!t

119



3s-
. 

. 
- 

. "BHITARKANIKA ECOTOURISM AND ECO-

llrv)...''-

t DEVELOPMENT SOCIETY"

MEMORANDUM
^

1. Name of the Society Bhitarkanika Eco-tourism and Eco-
Development Society (BEES).
At/Po: Rajnagar, District-Kendrapara.

Kendrapara district

2.(a)

(b)

Location of the
Registered Office of the
Sociely
Area of
operation /juri sdiction

3. Aims aud objectives of the society :

a) To strive to preserve the biodiversity and ecological integrity of Bhitarkanika
in particrtlar and other areas of Mangrove Forest Division (WL) Rajnagar, in
general on long term basis.

b) Complementing, supplementing, strengthening or otherwise expanding the

activities of Forest Department, Govt. of Odisha in promotion of Eco-

tourism and Eco-development in Mangrove Forest Division (Wildlife),

Rajnagar.

c) To chalk out and support concrete plans and programme for providing
facilities and services of high standard for Eco-tourists visiting Bhitarkanika
& other areas of Mangrove Forest Division (Wildlife), Rajnagar.

d) To collaborate u'ith experts and strategic partner(s) in furtherance of the
objectives of the Society.

e) To co-ordinate and liaise with National/lnternational bodies and funding
agencies and receive contribution for eco-tourism projects centered in
Mangrove Forest Division (W.L), Rajnagar.

0 To receive financial assistance from financing institutions to meet short term
gaps in business expenditure for fulfilling the objectives of the Society.

Asst.Conservator
Mangrove ['ort'st I]i

of Forests
vision (WL)

ilalnagar
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BHITARI(ANIT(A I'UO.TOURISMAND ECO.DEVELOPMENT i'
SOCTETY, RAJNAGAR

BYE LAWS

t7>!

F

1

2

Name of the
Society:

(a) Location
of the
Registered
office of the
Society:

b) Area of
Operation/J
urisdiction
Short title,
extent and
commencem
ent

Bhitarkanika Eco-tourism &
Society (BEES).

Eco-development

Ofhce of the Divisional Forest Ofhcer, Mangrove
Forest Division (Wildlife), Rajnagar.
AT/P.O: Rajnagar, Dist: Kendrapara.
PIN Code No. - 754 225, Odisha.

Operational area of Mangrove Forest Division
(Wildlife), Rajnagar.

(a) These Byelaws shall be called the Byelaws of the
Bhitarkanika Eco-tourism & Eco-development
Society {BEES}.

(b) They shall apply to all the members, properties,
activities and transactions of the Bhitarkanika Eco-
tourism & Eco-development Society (BEES),
hereinafter referred to as the "Socie$'.

(c)

4, Delinitions

Registered
Office.

5

They shall come into force on the date of registration
of tJ'e society i.e. "Bhitarkanika Eco-tourism & Bco-
development Society'' under the Societies
Registration Act, 1 860.

In these Byelaws unless there is any thing repugnant
to the subject or context.

(a) "Act" means the Societies Registration Act, 1860

(b) "Bye-laws" means the Bye-lau,s of Bhitarkanika
Eco-tourism & Eco-development Society (BEES),
Rajnagar, Kendrapara.

(c) "Mentor" means mentor of Bhitarkanika Eco-
tourism & Eco-development Society (BEES),
Rajnagar, Kendrapara.

(d) "General body" means general body of the society.

The Registered office of the Society shall be situated
at the office of the Divisional Forest officer, Mangrove
Forest Division (WL) Rajnagar, Dt: Kendrapara until
otherwise decided by the General Body.

Ass
Mang rov t' Ij

ervator of Forests
lrcst lfivision (WL)
Iiainagar
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a) Official
Members

Authorities
of the
Society

Restrictions
on the
activities of
the Society
or its
Authority.

Members and
their tenure

a)

b)

i)

ii)

ii i)

iii)

The Gene.al body shall be the supreme authority ;i ' :'

all matters of control and administration of the
Society. I; may delegate its authority and some of its
powers and functions to the Governing Body/Sub_
Committees as may be constituted by it.

There shall be a Governing Body consisting of the
following:

Chairperson

Member Sccretarl.

J<-rint Secretary

Tr.vo Oflicial members to be nominated by the Chief
Wildlife Warden, Odisha.

A

8

iv) Trvo non-official members to be selected by the
General Body from among its non-official members.
The maxintum tenure of any non-official member will
be two OT COITI pletion of his tenure date

c) The Member Secretary of the society shall be thechief Executive of the Societ5r and shar have the
.power to do all such legal acts and deeds as may be
delegated by the Governing Body.
The Sociery* or any of its authority shatl not be
competent to engage or appoint any person or lease
or rent out, or in any way transfer possession of any
land/premises/capital asset of any office, Rest
House, Forest area or undertake or auth orize anycivil construction '*,ithout the prior sanction of
competent authority under the Govt. of Odisha. A.y
directive issued by the chief wildlife warden,
Odisha/State Govt. shall be binding on the Society.
The Society or any of its authority shall not be
competent to change this clause.
The QengretlEq_4y of the Society shall consists of :

1. Regional Chief Conservator of
Porests, Bhubanesu,ar Circle,
Bhubaneswar.

2. Divisional Forest Ofhcer, Mangrove
Forest Division (WL) Rajnagar.

3. Divisional F-orest Of{icei, Btadrak
Wildlife Division, Chandbali.

4. Asst. Conservator of Forests,
Rajnagar.

5. Asst. Conservator of Forests, paradip.

Chairperson

Member
Secretary
Ex-Officio
Member
Joint
Secretary.
Ex-Officio
Member.

I
I

I

I

;

l

Asst.Conservator of Forests
Mangrove I, r1'c,.;i Ili vision (WL)

Iiajnagar

- 3+- t(
.t*, 

,,
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9.
10
11
t2

One Research Officer, O f o PCCF
(Wildlife) & Chief Wildlife Warden
Odisha as nominated by CWLW,
Odisha
Project Director, DRDA, I(endrapara.
District Fisheries Officer,
Kendrapara.
Tourist Officer, Kendrapara.
SDPO, Pattamundai
Tehsildar, Rajnagar
Honorary Wildlife Warden for
Kendrapara district.
State Director, WWF, India, Odisha
Chapter.
A local NGO to be nominated by the
CWLW,'Odisha
Two members from the field of
Wildlife Conserv'ation and Ecotourism
to be nominated by the General body
Chairpersons from three EDCs of
Mangrove Forest Division to be
nominated by the General Body and
approved by the Chief Wildlifc
Warden, Odisha.
Two Women members representing
local institutions / local communitiei
to be nominated by the General Body
and approved by the Chief Wildlife
Warden, Odisha.
The Society may admit further
members subject to the approval of
the General Body either or its own
volition or on the request of any
person or institution desiring to
become member or at the inslance of
Chief Wildlife Warden, Odisha or
Government.

-do-

-do-
-do-

-do-
-do-
-do-
-do-

NGO
Member
NGO
Member
Member

Members

Members

Members

7
8

(b) Non-official
Members

1

2

o

4

J

6

Note:

i.

-. -/l)./

iii.

All offi.cial members shail be ex-fficio members of the society as long as
they hold such office.

Each of non-offi.cial member to be nominated. by the society as per (b)
aboue shall.be for tenure of 2 years only.

A person conuicted under anty Forest or wild"life law or und.er the lpc, a
dismissed gouentment emproyee or ana other persorls hauing
disqualtfi.cation uthich maa be detennined" from time to time by
Gouentment shall not be etigibre to be a member of the society or it,s
Gouerning Body.

Asst onservator of Forests
Mangrove I:r'rlst Divisit,n (WL)

Iia;nagar

N t('
L.\4-l>/
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10. Office
bearers

v

The societg may admit furtler members subject to the apyirbual of the
General Body either on its own uolition or on the request of any person or
institution desiring to be a member or at the instance of the State
Gouernment.

wheneuer a member desires to resign from the membership of the
Society, he/she shall address his/her resignation to the Chairman
his/her resignation shall take effect only on irs acceptance bg the
General Body of the Society.

Ana uacanca in the membership of the society shail be ftiled by
appointmerut or nomination bg the Authoity or the Institution entitled. to
make suchnominations.

9 Register of a)
members

A Register of members shall be maintained at the
Registered Ofhce of the society in which the name
address and description of each member shali be
entered together with the date of admission to
membership and date and particulars of cessation of
membership, wherever applicable.

The address appearing in the Register of members
shali be deemed to be the address of t]-e members
for the purpose of notice, etc.

b)

There shall be a Chairperson and a Member
Secretary of the Society.

a) The Regional Chief Conservator of Forests,
Bhubaneswar Circle, Bhubaneswar shall be the ex-
ofllcio Chairperson of the Society. He shall preside
over and conduct the meetings of the General Body.

b) The Divisional Forest Officer, Mangrove Forest
Division (Wildlife), Rajnagar-cum-Wildlife Warden,
Bhitarkanika National Park shall be the Member
Secretary of the Society. The Member Secretary shall
perform the day to day routine functions of the
Society for implementing the work programme
approved by the Governing Body and shall perform
acts and duties as may be required for fulfrlling the
objectives of the Society.

c) The ACF, Mangrove Forest Division (Wildlife),
Rajnagar stationed at Rajnagar shall be the Joint
Secretary of the Society. The Joint Secretary shall
assist the Secretary in day-to-day functioning of the
Society, as and when required. He shall also be ajoint signatory of all the cheques issued by the
Secretary on behalf of the Society.

"flT:,:'d:tiBr,:i.Ti,[.,rRajnagar

3?-
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1 1.' Powers and :;,'a) .' The General Body shall have general bontroi over thefunctions of affairs of the society and stail have authoritJr tothe General excrcise ail pou,ers arid to perform acts and deeds forBody. the running of the Society consistent with the aims

and objectives of it.

b) The Generar Body, except for what is provided under
bye-law-7, shall have full po\^rers to ilter, extend or
abridge the aims, objectives and purposes of the
Society, to change its name, to amend the bye_iaws
as they may think essential for the regulatitn andproper functioning of the Society, subject to suchguidelines and directives issuld by the State
Government from time to time. all amendments to be
made shall be implemented only after the same are
approved by the Registrar of the Society under
section 12 of S.R. Act 1g60.

A

c)

Provided that any such proposition shall be
submitted to the members of the-society thirfy daysprior to the meeting convened by the d..r"."i Bodyfor consideration of the same. sutn proposition shail
have_ to be agreed to, by at least two thirds of the
members present and voting arrd further confirmed.
b1r two-thirds of the membrr. p..r..rt and voting at asecond special meeting to be convened Uy- tneSecretary at ieast one month after the ftrmer
meeting.

A report sharl be submitted by the Member Secretaryto the Registrar of Societies every year within
fourteen days of the first General eojy meeting tt ayear, or if for any reason such a *e.iing couii notbe held, then before the fourteenth of .l-uly statingthe names, addresses and occupations of the
members of the General Body.

The General Body may accept the management andadministration of arry endowment or trust fund orany subscription or donation, if the same isunaccompanied by any condition and notinconsistent with or in .o.rfli.t with the nature andobjectives q,ith which the Society has been
established.

d)

Provided that the General Body shall not accept anycondition rcgarding use of any forest land, officepremises and equipment and regarding buildingconstruction which is inconsistent with the Forest(Conservation) Act, i 9g0 and Wildlife protection

Asst.Conserva tor of Forests
Mangror',, [:('r'i'st Divis',,rr (WL)

i(a;n;rgar

Act,l972
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' The Governing Body will comprise i of 7 members
including the Chairman, Member. Secretary, two
officiai and three non-ofhcial members.

)--" .

4

rC-1

\.
r 5 si' r i:i' g)
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13.
Voting

L2. Meeting of the General Body

a) 'l'he General Body shall meet at least once a year. The meeting
of the General Body shall be convened by the Member
Secretary.

b) The hrst meeting of the General Body for a financial year shall
be held at a date not later than 3od June where among other
business of the society, the follou,ing shall be dispoied of
namely :

i) consideration and approval of the Annuar Report of the
activities of the society for the preceding year together with
the audited copy of the balance sheet for the said year.

ii) Income and expenditure, receipt and payment accounts and
the Audit report relating to the previous year, and

iii) Appointment of Auditors for the current year.

c) The Member Secretary shall convene the General Body meeting
whenever the chairperson thinks it necessary, or *ir.rr"re. ,
written and signed requisition for such a meeting is made by at
least six members of the General Body.

d) written notices for every meeting accompanied by the agenda,
and stating the date, time and venue of the meeting shall be
dispa_tched to atl members, preferably fifteen d.ays before thg
pate frxed for the meeting.

e) i) The quorum for any meeting of the General Body shall be half
the members.

ii) If within one hour from the time appointed for holding a
meeting, the quorum is not present, the meeting shall stancl
adjourned to a time as decided by the Chairpersbn.

iii) Quorum shall not be necessary for an adjouined meeting.
iv) Every meeting shall be presided over by the

Chairperson.

i) Every member including the chairperson shall have one vote .

ii) Except u'here there is unanimity, every matter shall be decided
by simple majority of votes of those present and voting.

iii) In case same number of votes are cast for and against any
matter, the chairperson shall have a casting vote in addition to
his/her vote as a member.

iv) Voting shall ordinarily bc by a simpre shor,t, of hands unless

Qq-
Asst.Conservator of Forests

Mangrove i:rr1'.'.'t IJivisii,u (WL)
Iiajnagar
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f
it secret ballot is dema'ded by any'-iriember present, either

before or on declaration of the iesult of the show of hands.

Note : The result of uottng shatt be record.ed in the book ofproceedings,

If on the demand for a poll, the pori con not be herd on the
:ame d"y, the transaction of business wil be rimited tobusiness other than the matter on which a por has been
demanded.

Pro>ry shali not be permitted at any meeting or poll.

vii) The chairperson shall be the sole judge to decide any disputeregarding the validiw of any vote tendered at a meeting or at apol1. Such decision of thL chairperson shal be final andbinding upon every member.

viii) If a vacancy in the membership occurs, the remaini,g
members shall act as if no vacancy had occurred. No action orproceeding ol l meeting of the Geniral Body sha_ll be vitiated ordeemed invarid by reason of a vacancy in ih. G..r.ral Body orof a defect in the appointment or continuation of *y p.."oi u."member of the General Body.

\

r

v)

vi)

ix)

14. Minutes
a)

Any resolution of the General Body may
circulation from member to membei and

be passed by
it shall not be

necessary to call a meeting for the purpose, if the chairperson
deems that it is necessary and expldient to pass a resolution
by circulation.

The society may invite experts, reputed professionals or otherpersons to attend any meeting of the General Body or of anycommittee of the society ,o ai to seek their .*peit opinioni
advice /suggestions/and services in furtherance of theobjectives of the sociery.

The Member Secretary shall cause proper minutes to be madall proceedings of the meetings or tir. Generar Body andGoverning Body.

b) The Minutes Book shail be signed by the chairpersorr w-crrten days from the date of the mieting.

15. Power and F.unctions of Governing Body:

i. The Governing Body shail be the Executive wing of the societyand sh.all be responsible for management of its affairs. It wouldtake all decisions for fulfilling the oEjectives of the society subjectto the guidance and scrutiny of the deneral Body. 
J

x)
r'

Asst.Conservator of Forests

Mu^gruru [;lrest Division (WL)
l{ajnagar

-+2r,,- ll
, /'L\9-,'
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The. Gove-rning Bodl' shalr be competent to approve the AnnualBudget of the Sociery.

The.Governing Body shal be answerabre to the Generar Body forthe income, expenditure and ar the activities of the society.

The Governing Body shail ensure maintenance of proper
accounts and audit of the Societ5r.

e

4

5. The Governing Body may delegate such powers to the MemberSecretary as may be necess.rylo. the smooth functioning of the' Society.

6. The Governing Body shalr meet as often as necessary but not ressthan once in a quarter.

7 ' The Member Secretary shall issue necessary notice for meeting ofthe Governing Body u,ith.the prior 
"ppror^iof the chairperson bygiving the members a notice oi at leasi seven crear days.

8. In case of emergency, the decision of the Governing Body can betaken by circulation among its members which shall be ratifiedby the Governing Body. in. its regular meeting immediateryfoliowing such resolution by circulatiJn.

16. Member Secretary, his powers & functions:

a) The. Member secretary shall be the chief Executive of theJoclew.

b) 1ll a."iriorr., instructions, orders of the General Body andGoverning Boy shall be carried out by him. He shall receive andcarry out on all correspondences for and on behalf of theSociety' He will receive all contributions /grants meant for theSociet5z, and deposit the same in the corpus Fund, and wilrgrant proper receipts for the same.

c) He shall have control and supervision of all resources of theSociery. All expenditure 
^within- 

budget grant shail be approvedand sanctioned by the Secretary, 
"i,uj."t to delegation in thisregard by the Governing Body.

d) Drawal of money from the account of the society will be through
:l:q_y." singed jointly by the Member secretary and the Joint5ecretary.

e) All contracrs on behalf of sociery shall be signed by thesecretary u'itnessed by anothe. *.rrb", of the Gov&ning eoay.

0 The Member secrctary shail arrange to comply u,ith the requisitestatutory returns and statements the perioaicat accounts. He

c9p,=--Asst.Clfservator of Forests
Manlirt,',,, I:r.r,,sl "ivision (WL)

Ii.rjnagar
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(a)

h)

shall submit Annua-l Administrativb Report on the affairs and
financial position and budget of the society to Governing Body
a:rd the General Body. He' shall file with the Registrar of
societies documents required under section 4 of the Act as
amended from time to time.

The Mernber Secretary shall represent the Society and act on its
behalf and in its stead in all judicial, quasi-judicial proceedings
and matters and shall have powers to engage Advocate(s) io
represent him and the society in any proceedings. He may sue
or be sued on behalf of the society.

The Member secretary shall present for inspection the books of
accounts and record of the society as required under the
financial rules.

i) It shall be the duty of the Member secretary to carry on the
works, administration and management of the society under the
control of the Governing Body, in conformity with the aims and
objectives, rules and byelaws of the Society.

L7. ANNUAL ACTIVITY REPORT AND AUDIT REPORT

(b)

Every member of the society sha-tl have the right of inspection of accounts
and registers mairitained by the society and proceedings of the meeting of
the Society at any time during office hours.
An annual report of the activities of the sociefy and of all r,r,orks
undertaken during the year shall be prepared by the Governing Body for
information of the State government and the members of the so-ciety. This
report and the audited accounts of the society shall be placed before the
societ5r at the Annua-l General Body meeting.
Within 30 days after holding of Annual General Meeting, there shall be
filed, i,r,ith the Registrar of societies, (i) a list of the .rr*e", address and
occupations of the members of the General Body, the Chairman, Member
Secretary and of other office bearers of the Society, (ii) an annual report of
the previous yea-r, and (iii) a copy of each of the balance sheet and of the
auditor's report certified by the auditor, such documents and the annual
report shall also be certified by the chairman and the Member secretary.

]f any changes occur in the composition of the Governing Body or in the
holder of the office of the Chairman or the Member Secretary at any time
for any reason, such change shall u,ithin 30 days, be notified to the
Registrar of Societies.

(c)

(d)

18. PROPERTY OF THE SOCIETY:

All the property belonging to the society shall be deemed to be vested in
the Governing Body of the Society but shall be referred as the properfy of
the Socicty.

s)

Asst.Conservator of Forests
Mangrove [1: 1.1,.,, I)ivisign tWfl

Ilajnagar
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-. :: - :.19. ': SUIT & PROCEEDINGS BY AND AGAINST THE SOCIETy:

(a) The Society may sue or may be sued in the name of the Member Secretary.
1. No suit or proceedings shall abate by reason of any vacancy or

change in the holder of the office of the Chairman, the Member
Secretary or any office bearer authorized in this beha_lf.

2. Every decree or order against the Society in any suit or proceedings
shall be executable against the property of the Society and not
against the person or the property of the Chairman, the Member
Secretary or any Office bearer.

(b) Every member of the society may be sued or prosecuted by the Society for
any loss or damage caused to the Society or its property or for anything
done by him detrimental to the interest of the Society.

20, IDEMNITY:

subject to provisions of section 10 and i 1 of the Act, every member,
employee and agent of the Sociely shall be indemnified against any cost,
expense or liability incurred by him in defending any proceedings whether
civil or criminal arising out of any act done in discharge of oflicial duty
relating to the affairs of the Society.

2L. NOTICES:

(a) A notice by the society may be served upon any member of the Society
either personaliy or by sending it through the post in an envelop
addressed to such member at the address mentioned in the roll of
members.

(b) Any notice, so served by post, shall be deemed to have been served on the
day following that on which the letter envelopes or wrapper containing the
same is posted and in providing such service it shall be sufhcient to prove
that the cover containing such Society notice was properly addressed and
put into the post offuce.

22. ALTERATION OR EXTENSION OF THE OBJECTIVES OF THE SOCIETY

(a) Subject to the prior approval of the State Govt., the society may alter or
extend the objectives enshrined in the Memorandum and Article of
Association.

If the Governing Body shall submit the proposai for such alteration
or extension, as aforesaid to the members of the society in a written
or printed report.

If the Governing Body shall convene a speciai general body meeting
of the members of the society according to these Ruies for the
consideration of the said proposal.

Asst.Conservator of Forests
Matigr',',. r' jrrrr'('irl 'rivisir.in (WL)

ii.ijnagar
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,&
If such report be delivrjred-or sent by post to every member of the-:-'-r

body-:-societ5r, fourte en days : clear previous to such special general
meeting as aforesaid

(b)

4' if such proposal is confirmed by the votes of three frfths of themembers .of society present at a second special general meeting
convened by the governing Body at an interva-i of the month after theformer meeting.

The bye-]au's of the society may be altered at any time with the approval ofthe Government of orissa p."rld by a resolution of a two third ma.lority ofthe members of the Society p.esent at any meeting of the $;t whichshall have been d'uly convened for the puriose. The modified bye-iaws willbe deemed to have come into force in accordance with the provisions
contained in the Societies Registration Act., 1g60.

DISSOLUTION:

The dissolution of the society shall follow the provisions of section 13 andSection 74 of the Societies Registration act, 1gbO,

Members would receive no profits upon dissolution of the society. if afterdisposal and settiement of irre propert;r of the society and its cllims andliabilities, there are any surplus assets, such assets shall not be paid to ordistributed amongst the members of the society or any of them, but sha_1lbe disposed of as. directed by the Government of Orissa ,*,ith approvai ofthe Registrar of Societies.

DECLARATION:

Certified that there is no other Registered Society in the same name in theDistrict of Kendrapara.

certified that all legal matters shall be guided under the S.R.Act. xxl-1g60with amendment tg7g.

LEGAL ACTION

The Member Secretary may sue or be sued on behalf of the Society for
movable and immovable properties.

23.

(a)

(b)

24.

(a)

(b)

25.

Asst.Conservator of Forests

Manl;rcu I" "'r i-ri"'i"i' rr (WL)
i\ciJ Ilcr 8a f
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, .,.,i..-, : "B H ITARKANI KA E CO :TOURI SM AND E CO -DEVELO PM ENT i'

l^
SOCIELTY (BEES). RAJNAGAR"

R U L E S
Introduction.
"Society'' means "The Bhitarkanika Eco-tourism Society, Rajnagar".

"General Body'' means the General Body of the Society;

"Governing Bod/ means the Governing Body of the Society.

'Chairperson" means the Regional Chief Conservator of Forests,
Bhubaneswar Circle, Bhubaneswar.

"Member Secretar./' means the Divisional Forest Off-rcer, M.F.D (WL),
Rajnagar.

"Joint Secretary'' means the ACF, M.F.D (WL), Rajnagar stationed at
Rajnagar

"Government" Means the Governn:ent of Odisha; and

"Union Government" means thc Government of India.

"Chief Wildlife Warden" means Chief Wildlife Warden of Odisha.

Office Bearers of the Society.
The Regional Chief Conservator of Forests, Bhubaneswar Circle,
Bhubaneswar shall be the ex-officio Chairperson.

Divisional Forest Officer, Mangrove Forest Division (Wildlife) shall be
the Member Secretary of the Society.

The ACF, Mangrove Forest Division (Wildlife) stationed at Rajnagar
shall be the Joint Secretar5r of the Society

Duties and power of the Chairperson.
He shall preside over the meetings of the General Body and the
Governing Body.

He shall perform such functions and exercise such po\ /ers as may be
provided under the bye-laws of the Society and rules made there under,
or as may be specifically delegated/entrusted to him by the General
Body.

Duties and powers of the Member Secretary.
He shall be the Chief Executive of the Society.

He shall be responsrbie for implementation of the decision of the
General Body and Governing Body.

He shall exercise all the powers as provided by the bye-laws or as
delegated by the General Body/Governing Body.

Duties and powers of the Joint Secretary :

He shall assist the Secretary in the day tr-r day running of the Sociely as
and u,hen required.

He shall be the joint signatory in the cheques for withdrawal of funds
from the Bank.

1.
a)

b)

c)

d)

e)

f)

s)

h)

i)

D

a)

b)

c)

3.
a)

b)

4.
a)

b)

c)

c.
a)

b)

9r*-
Asst.Conservator of Forests

Ivlangro','t' l:r',.,.. , r)ivisittn (WL)
I(a.;tragar
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, 5 -i-tI.,. C:; 6:': Rights, powers and dtrtie3 of the Governing Body. ',rtJ.' : qttf,"dffi'?f6i,-r:Tl

The business and affairs of the Society shall be carried on and
managed by the Governing Body subject to the guidance and scrutiny
of the General Body.

The Governing Body shall exercise all such powers and perform such
functions as are necessary or proper for the achievement or in
furtherance of the objectives of the Society. Taking into consideration
item no.7 of Bye-laws of the Society i.e. restrictions on the activities of
the society or its authority.
Without prejudice to the generality of the foregoing provision, the
Governing Body shall have the follor,ving powers and rights, namely :

to manage properties including the Funds of the Society.

to raise funds for the society by receiving as, gifts and donations and
borrowing from financial institutions.
to receive any movable and immovable property for and on behalf of the
Society.

to enter into agreement for and on behalf of the Sociefy.

to defend legal proceedings against the society.

to grant, receive, sign and execute instruments and endorse or
discount cheques or other negotiable instruments through its
accredited agents. .

to sell, transfer or otherwise dispose of any movable property of the
Society with the prior approval of Government.

to consider and approve the annual budget the Sociefy.

to perform all such acts and do all such things as may be necessary for
proper management of the affairs of the Society.

to constitute sub-committees for implementation of one or more
objectives and coordinate their activities.

to issue guidelines and directions to the Secretary as may be necessary
for implementation of programme.

to criticaliy examine and to pass the annual/quarterly work
programme of the Society.

to make rules, subject to approval of Government, in respect of the
following matters, namely :

The management and utilisation of the funds of the Society.

The procedure for selection of members of the Committees.

The procedure for convening and conduct of the meeting of the General
Body, Committees and such other bodies, as may be set up from time
to tirne .

Purchase of articles and stores as miry be necessary or expedient for
the functioning of the Society.

n

i+v.-r

a)

b)

c)

i)

ii)

iii)

iv)

v)

vi)

vii)

viii)

ix)

x)

xi)

xii)

xiii)

a)

b)

c)

d)

Asst.Conservator of Forests

Mangror',1 I;.'l't':" I ri,i5ilrrr (WL)
Itajnagar
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't,':'r'' r'';i xiv)-:To change the'lrarnebf the Society and to add, amend, alterij*.bridge 6j1;1it;1':

G 3;#t:;1',;:'#ffi:H:1ft::',,1*1TiiH.'iJlose/objectives 
of the

7 Meeting.
a) All meetings of the General Body and the Governing Body shall

ordinarily be heid in the head quarters of the Society.

b) The meeting of the General Body may be convened by the secretary
on requisition signed for the purpose by either the chairperson or
by not less than six members.

c) The meeting of the Governing Body shall be convened at least once
every quarter by the Secretary with prior-approval of the
Chairperson.

Funds of the Society.

a) The funds of the Society shall consist of the following.

i) Grants from the State Government/Union Government.

ii) Grants and contribution from orher corporate bodies, agencies,
institutions and individuals.

iii) Loans from the government and financing institutions.
b) The Fund shall be kept in an interest bearing account in a

Nationalised Bank, and withdra'*,al shall be made by cheques
jointly signed by the Secret-ar5, and Joint Secretary.

1. while opening an account in a Nationalised Bank, necessary
permission of the Gouentment may be taken.

2. There should be maintenance of cash Book for each financial aeqr
separately.

3. Each entry of expenditure and receipt should be reflected in that
Cash Book.

4' Receipt of grants, contibution etc from agencies, institutions must be
made against issue of receipt. cltronological sl. /[os must be f
maintained for receipt books for euery financial aear. The sl. rfos
against which contibutions are receiued must be reflected in the
Cash Book.

5. All the cash/ cheque/ Demand Drafi/ Receipt should be d.eposited in
the Bank on the same dag itself or the next working day positiuelg.

6. The cheque must be signed by Gouernment authority before
encashment.

7. The expenditure should not be more than demands of the occasion.

I

4l:

Asst.Conserva tor of Forests

Murgr.-r"" i t'l'e s" L)ivisitlt'r (WL)
I(aJrlagar
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9 Audit t:-1;;:?'*' i,.. -r.:-r. -. l.:Fiff,:=':.'- , ' q

'a) f'ne- irialtors of the Sociery shall be appointe?: Uy: ifre General
Body.

b) At least once in every financial yer, the accounts of the Society
shall be examined and the correctness of the income and
expenditure accounts and balance sheet ascertai.ned by the
auditors appointed under clause (a)

c) The Government of odisha shall have powers to conduct
supplementa:y or test audit.

The Accountant General, odisha shall have powers to conduct
supplementary or test audit of the Society's accounts by such
person as may be authorised on his behalf.

n

/,

e) The Financial year of the Government shall be the financial year of
the Society. The Society shall Iinalise the compilation of the
annual Accounts ald complete the audit for a financial year before
30tit June and submit the copy of the annual accounts together
with a copy of the audit report to the Chief Wildlife Warden and
ihe Secretary, Forest and Environment Department who shall
have the right to comment upon or supplement the Audit Report
in any manner as he may deem frt.

0 The Annual Accounts together with the Audit Report and the
comments, if any, of the Chief Wildlife Warden/Secretary, Forest
and Envirorlment Department shall be placed before the General
Body in the next meeting. After the annua-l accounts and audit
report a-re accepted by the general Body, one copy of the same
shall be sent to the Government, Forest and Environment
Department within 30 days accompanied by an annual Report
embodying the main features of the working of the society.

g) All changes or modification of Rules stntt be made in conformity
with the Ru/es of the State Gouemment.

10. Amendment :

Amendment to the Bye-laws of the Society may be made in
accordance with the provisions of section L2 of the Act.

11. Staff rules :

The Government scrvants who are members of the Society shall be
subject to control and guidance by the rules and orders of the
Government including transfer, posting, promotion, disciplinary
proceedings etc. No sanction of the Society shall be necessar5r for
Government to take any disciplinary action against Govt. servants
who are members of the Sociefy. As Government servants they
shall continue to be responsible to Government for their actions.

L2. Financial Rules :
a) The Governing Body shall form the financial rules of the Society in

conformity witl-r the rules and instructions of Government for
transacting financial matters, including procurement of store and
delegation of financial powers to the Chairperson or the Secretary.

Asst.Conservator of Forestl
Mangrclt,c [: ,r'r,st Division (WL)

lia;n.igar
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- ,-:. :,1:.'c ,ili. I (,) : UgOFblTlIiAllrpayments of and,above Rs.10, 000/:itTen'Thousahd) shall'be'
.. i.'+5is11 made by way of crossed Alc payee chequri'S <inly.::

13. Dissolution
. The dissolution of the Society shall be made in accordance with' the provisions of section 13 & 14 of the Act or such other law for

the time being in force.

L4. Declaration :

. ' In all circumstances, this Society shall function in accordance
with the provisions of the Act.

. We, the following members of the General Body of the
Bhitarkanika Eco-tourism Society, Rajnagar do hereby certify that
the above is a correct copy of the bye-laws of the said Sociefy.

n

Asst.C ator of Forests
Mangrove Forest Division (WL)

Rajnagar
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GOVERNMENT Or OOISI;A
FOREST AND ENVIRONMENT DEPARTMENT

*aaaa

flsuleAnp!
No. FE-wr-wlF-00s2-2ors.!]& Jr &.E,a,._ &-8. A_l{

rn exercise of the power:i conferred bv section 64 0f the wildrife(Protectron) Act, rg72 (53 of rg7].), the state Gcvernrnent do herety make thefollowing rures furrher r., arnenlJ the wirdrife (protefiion) (orissa) Rures, 1g74,namely;--
1' (1) rhese rules may be caltecl the wildlife (protection) (orissa) Amendrnent

Rules, 2016.
(2) They shall cnme into fr:rce on the date nf their publrcation in theOdisho Gozette.

2 ln the wirdrife i'protertion) (orissa) Rures, 1g74 (trereinafter referred to asthe said rures in the chaprer rV fn Rure 2g, for sub-rure (3), the foilowing
sub-rule shall be substituted. nanrely:-

3' {a) (i) rhe entrance fee per day in case of ci.,izen of lndia sha* be Rs.100(rupees one hundred) onry per visitor and for a group of ten or more @per person Rs.50 (rupces fifry) onry for Simiripar f iger Reserve, and

(ii) The entrance ft e pe. dav per visitor and for a group of ten or morevisitors strarr respectivery be Rs.40 (rupees forty) onry antJ Rs- 25 {rupeestwenty five) only per person for other sanctuarie.s and Nationar parks
{extept Nandankanan}-

(b) (i) rhe entrance fee per day in case of a pe-son other than a citizen ofrndia sha' be Rs. 100 (rupees one hundred) onry and for a group of ten ormore @ per persc'ir sha, be Rs. 50 (rupees fiftyi onry for 5imilipar TigerReserve and

(ii) The entrance fee per day in case of a person other than a cit,izen ofrndia, and for a grotrp of ten or more vrsitors sh;ll respe.tively be Rs 40 (rupees forty) onry and Rs. 25 (rupees twenty five) oniy per person forother Sanctuaries & National parks (except Nandankanan)

Asst.Conservator of Forests
Mangrovr' [:t,'cst fiivision (WL)

ilajnagar
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(,.)

(t.) (i,l a rtudt
ror simiripa ';l# 

[r"u}]::".' "', 
pav'nent or Rs. 3

s a n c1 u s, i 6 5 a n d N a r io n a r pa r kl ;* ;,{, fi,:-"jJ 
-1 fi Ti1f i,'J :

(ii) For a group of ten or rnore students the entrance f,be Rs. 20 (rrpees t*"ntrL,r-.,-,,,";::":,:: entrance fee per studentsharr
(rupees ,.", '1"",J 

ff"jl["'L,to' simrlipanir",, *.u"rve and Rs. r0Nandankanani. ''lctuaries and Natronal ,rrt, i.r."ii
(d) ruo fee sha,
person *,rn ,,lll,r",layabie 

in respect of a chitr1 betow 3 years of age and

4-(a) fhe fees
photograph*, ,"t11,;ff::j;:-:rfferent tvpes of stiil car

three d ays, 
" ."1 

"' 
;;' lH:; T: :1 I": :.",, r,,r,ii,..l H: iJ, T: ;;:i

for Forergn muti,t 
of citizen of lndia

rna,s Rs 2oo (,,p..1 ;ll'n::.:iff ::, 
oor,-",r,,,0

ii) Ihe fees for

f*::T3;:J::::]:ff.1['::] 
tYpes or s'iirr s66g;a bv amateur

R s 3 o ( r u p ees**1ffi l$,1:1,-;''."::' 
j; H*; T": ::ixl:

hundred) only. 
''t v"tr d'ru ror roreign National Rs.L00 (rupees one

;lJ.l:,.ffi:TT:Tjtr;,1;T.,lpes or s,r s36s;3 by proressionar
camera per day in sp5s of citizen o, ,nu"'onul 

Parks/Tiger Reserves per

,ffi.,,,ji#;1 '"n ror roresn -;;,;;t l1l,'t'"-i;::ffi'l:ff::, ilj

;i,"',:ffi:.t:j.;o-t"trng dirrerent tvpes or cine camera by amateur
three days,, ;;;:i::;::;';il,:1,,".ar p6vfts/6gu, R*,u*", rornrst

,ffiilfl Jff ;' 
ror Foreisn -;;;;,1'ilJ",n: 

ff :r[1ffi :-, ::]

Asst.Conservator of Foreste- '

M;;;;;',,i'i. l'.''' D ivisit'n (wL)
l(aluagar
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iii iirt' fees rrrr aDprnting differ.e.t ti[rus ur srrrB cd'rpla by amateurph'rrcgrapher ,1 alr sanctuaries and Nati0na{ parks/Tiger Reserves perevery additionar day after three days in ca:e ,f citizen of rndia sha, beRs.1,000 (rupees one thousanrl) only and for Foreign National shall beRs2,0O0 {rupees two thousantl)only.

d) rhe fees for operating different types crne camera by professionat
photographer in ail sanctuaries and Nationar parks/Tiger Reserves percame.a per day in case of citizen of rndia srra, be Rs.25,o00 (rupeestwerlty five thousand) onrv and for Foreign Nationars sha, be Rs50,000
{rupees fifty thousanC ) cnlr

e) The fees for making wildrife documentary in a, sanctuaries and NationarParks/Tiger Reserves per carnera per day in case of citizen of lndra shailbe Rs. 15,000 (rupces fifreen thousand) onry and for Foreign Nationarsshall be Rs20,0O0 (rupees twenty thousand) onty 
J

8y order of the Governor

He is requested tr: publrsh the notification in the next issue of extraordinaryGazette and supply 300 copies to this Department for use 
A_^

specia I s..r.tr,l io it;f;;*"^,
t, dt et.)- I 6

_ i._ t--lttitl"
Merno rvo Q t'f 91 - JF&td, - ok. >-ficipal 

set?ffi to Governrnent

copy forwarded to ,,* oir*cri?inting & siationary &'pubrication, odisha,Cuttack for intormation and necessary action.

IN

Memo No aq3\
Copy forwarded to the

rnformation and necessary action

Memo No )vg
_Jr&F_, dt

Copy forwarded
necessary action.

PCCF, Odisha /pCCt, (Wildtife), Odisha for

H
speciat su.r'"t.rv ttiofllA',i.r,

of -)-K
to alt RCCFs, all CCFs, Odisha /all DFOs for information and

special secreta ut*,,,#l;-r,

- _Asst.Conservator of Foreste
Mangro."' t. F'<r rt s r oi, iri on-ffaify

Rajnagar
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Memo No
2\? t1

/Ft E, dt of - i-*lJ.
Copy forwarded to all Departments of Governrnent / all Collectors forinformation and necessary action.

Merno N 2l{?g ecial

,r_ -t- 4,t,'
Secretary to do{rern ment

Copy forwarded to all Departments for informauonand necessary actlon

Memo No Q"q?'6
F&E, dt. g& 

"

+r\,
specrat su.r",".y lol j1:[;
6

ent

copy forwarded to Head, state portar, rr Department ,odisha secretariat forinformation and necessary action.

Merno No )q?
E, dt. 0e

Fl u,,,.
_ n ,fpec:ial Secretary to cole,inment'q.ro

copy to Guard fi{e (20 copies} for inforrnation and nBcessary action.

f4-*1rt,.
Speciat Secretary to GovfrAment

\u

Asst.Conserva tor of Forests
Mangrove l'otest Diyisii'n (WL)

Rajnagar
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No. FE-WL-\VLF-0027

Sri Debidutta Bisrvdl, IFS

Special SecretarY to Governrnent

To

a}rc I 63;-tl & E, Dt. \g',3 \?

_'a
DDISI{A

DEPARTMEI\T
.;

****

From tr{
;40

t
s

\-, The PCCF (t*)U CWLW, Odisha

subi Proposal for standard sharing n:rechanism of ilre revenuc realized through booking

of tourisrn destinalions'

Sir, 
urqrrvrrr' 

F "ilt
IninvitingarcfercncctoyowLetterNo.lsAdt.16,oz.2ol8,ondrcabovecited

sutrject, I am directed to say that thc revised proposal for standard sharing mcchenistn of

drc revcnue realizecl from booking of eco-tourism destinations, has been approved as

follos's:

1. PaYnrent ofrvagcs ofETG - 35%

.V- 2..Recurring expenditurc for day to day maintenance '25%

3. lnfrastntcturc Dcvclopment including major maintenance - 10%

'fhe other componcnts i,e., i) Govcrnment revetrue; ii) EDCn/ss share and

rpus fund are to be at the same rate i.e' l0% cach'

Yours faithfutlY,

(},'I^

1!
Special Secrctary to

lcl}l't
Cbrlemntcnt

OFRqE OF THE PRINCIPAL CCF (\I/ILDUFE) & CHIEF WILDUFE WARDEN, ODISHA
5N1 FLooR, BDA APARTMENI PRAKRUTI BHAWAN, NILA}GNTHA I'.lAGAR,

NAYAPALLI, BHUBANESWAR- 75TOT2 Ph. NO. 0674.2564587,
FAX N0.0674-2565062

Memo No, Elf-aL / 4wl(B047stzoL7
Dated, Bhubateswauhe 0-}.}l'1a rin, zot7.

Copy forwarded to the Divisional Forest Officers,Mangrove Forest (WL) Division,

Rajnagar/ Dy. Director, STR, Baripada/ Chilika (WL)/ Satkosia (WL)/ Hirakud (WL)/ Puri
(WL)/ Chandaka (WL)/ Balasore (Wl)/Mahanadi (WL)/ Phulbani /Keonjhar(T)/Cuttack/
Dhenkanal/ Ghumsur (N)/ Nayagarhf[/ Sundargarhff) /Ghumsur(S) / Athagarh/
Karanjia/Rairangpur/ Balliguda/ Division r(

S
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Clrief Co Fo rests

Asst.Conserva tor of Forests

t turrgr.'.'t ' [:'''"" ' liif i5iou (WL)
'ltalrragar

141



)

f
---s+ Ao.JNEXt,)fl?E 

a/4

l..-

Eco-tourism destination at Bhita rkan ika
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Dangmal Entry Gate
.*-t

Entry Gate
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Seltie Point at Ncw I ron centre at

Nr.-'*' lntcrprctation ccntrc at Dangmal New Interpr.ctation cclttrc at f)arrgrrral

Asst.Conservator of Forests
Mangt'rrt'r I.,'1 {)i1,isi1r1'l (WL)

ii.ynagar
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Crocodile Hetchery
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Meta Nursery at Dangnlal

Kanika Cafe

Meu N at Da

Nature trail in Bhitarkanika FD

Asst.Conserva tor of Forests
Martl:r e.,,ir f 

r,ri.,.r1 l)irrisit.n (WL)
Iia;nagar
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8-seatcr e-rickshaw

Nature trail at Sikar Kothi

\
3

I

)

?fro----
Asst.Conservator of Foreetr

Mangrove Forest Division (WL)
Rainagart
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.l-seatcr c-rickshaw
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